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Mr. Speaker: The Homse Minister
is just now in the Rajya Sabha. We

shall take that up any moment he
comes here.

Shri 8. M. Banerjee: May I make
& submission?....

Mr. Speaker: Shri S. M. Banerjee
should resume his seat. I do not
want anything to be raised here
which is not on the Order Paper.

Shri S. M. Banerjes: I want your
guidance,
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Mr. Spesker: All hon. Members
may plesse sit down, If everybody
gots up; and says something ihen it
will only lead to confusion,

oft wrol FTATW : TFo HrEo HYo
TR AT FAA M ATAFT AL
o R e § e wrew & gy IR
tr Frge e At g, ..

Mz, Spesker: I cannot allowy this
kind of thing. None of these obser-
vations by the hon. Members will be
recorded. (Interruptioms). First of
all, I am on my legs. Secondly, I
would not allow hon. Members to
raise anything in this manner.

(Interruptions) **.

Shri 8. M. Banerjee had raised it
the other day; he had raised it the
day before yesterday also. Every
day, he is raising the same thing over
and over again, I am not going to
allow this kind of thing now.

Shri 8, M; Bemerjes: The employees
are going to be victimiesd . ..
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My, Bpeaker: None of these obser-
vation by the hon. Members will be
mo,;led.

Shyl & M. Benerjee: **
Shrl Gearge Fernandeg; *¢
st gew W womg

M- Speaker: Now, Papers to be
be LAld on the Table.

12.04 hrs.
paPERS LAID ON THE TABLE

FINaNCE AcCcOuNTs oF CENTRAL Gove

eRNMENT AND AUDIT REPORT, DEFENCE

SgryICES AND APPROPRIATION ACCOUNTS
OF DEFENCE SERVICES

Tpe Deputy Prime Minister and.
MiniSter of Finance (Shri Morarfi
Dessal): 1 beg to lay on the Table a
copy each of the following papers:

(1) Finance Accounts of the Cen-
tral Government for the year
1965-66, [Placed in Library.
See No. LT-1163/67].

(2) Audit Report, Defence Ser-
vices, 1967, under article 151
(1) of the Constitution, [Plac-
ed in Ladrary. See No. LT-
1164/67].
(3) Appropriation Accounts of the-
Defence Services for the year
1063-66 and Commercial Ap-
pendix thereon. [Placed in
Library, See No. LT-1165/
671.
NOfTIFICATION UNDER MERCHANT SHIP-
pmNG ACT ANNUAL REPORT or MuGuL
LNz Lro.

4he Minister of Trauspert and

syipping (Dr. V. K. B. V. Rao): I
beg to lay on the Table—

(1) (i) A copy of the Sailing

Vessels (Members of Crew)

Rules, 1867, published in

Notification No. G.S.R. 533 in

Garette of India dated the

15th April, 1967, under sub-

seotioh (3) of section 45R of

oot recorted.’
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[Dr. V. K. R V. Rao.]
tl:‘.llcrelnnt Shipping Act,
1

(i) A statement showing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. See No. LT-1186/67].

(2) A copy of the Annual Report
of the Mugal line Limited,
Bombay for the year ended
31st December, 1066, along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor General
thereon, under sub-section (1)
of section 618A of the Com-
panies Act, 1956, [Placed in
Library, See No. LT-1167/
.

Rerorr or CommrTrZz or M/Ps. oN
XpucAaTioN (1967)—NaTIONAL PoLIcy
oN EDUCATION

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Asad): On behalf of Dr. Triguna Sen,
I beg to lay on the Table a copy of
the Report of the Committee of Mem-
bers of Parliament on Education (1967)
—National Policy on Education.
[Placed in Library. See No. LT-1168/
671.

Shri Vasudevan Nair (Peermade):
I hope we are having a discussion on
this report.

Mr. Speaker: I shall see. That is a
separate thing.

NOTIFICATIONS UNDER INDIAN TELEGRAPH
Acr AND INDIAN WIREIESS
TRLEGRAPHY ACT

The Minister of State in the De-
partments of Parliamentary Affairs
and Commaunications (Shri §. K, Guj-
wal): I beg to lay on the Table—

(1) A copy each of the following No-
tifications under sub-section (5) of
section 7 of the Indian Telegrph Act.
1885:—

(i) The Licensing of Wireless Re-
(Amend-

in Natideation No. GSR. T2
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in Gasette of India dated the
27th May, 1067, .

(ii) The Commercial Broadcast
Recelved Licensing (Dealers)
Rules, 1087, published in
Notification No. G.5.R. 7718 in
Gazette of India dated the
27th May, 1067. ([Placed in
Library, See No. LT-1170/
671.

(2) A copy each of the following

Notifications under sub-section (4) of
gection 10 of the Indian Wireless Tele-
‘nphy Act, 1933:—

(i) The Indian Wireless Tele-
graphy (Possession) Amend-
ment Rules, 1987, published
in notification No. G.8.R. T4
i Reepttoc i Tniline ntosh “bte
27th May, 1967.

(if) The Indian Wireless Telegra-
phy (Possession) Second Am-
endment Rules, 1967, publish-
ed in Notification No. G.8.R.
932 in Gazette of India dated
the 17th June, 1867. [Placed
in Library. See No, LT-1171/
67].

yNormricaTion UNDER Moror VrHICLES

¢y of Transport and Shipping (Shri
phakt Darshan): I beg to lay on the
fable—

(i1) A copy of th Delhi Motor
Vehicles (1st Amendment)
Rules, 1986, published in
Notification No. F. 12 (76)/60
86-PR(T) in Delbi Gazette
dated the 24th March, 1968,
under sub-section (3) of sec-
tion 133 of the Motor Vehi-
cles Act, 1939,

(3) A statement ghowing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. No, LT-1172/67].

1408 hre,
¢OMMITTEE ON PRIVATE MEM-
SERS’ BILLS AND RESOLUTIONS
Texrn REFoR?
Shri Khafilkay (Khed): I beg
Mmmm_mdmow



